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(Open court) 

CENI'RAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD. 

Allahabad this the 20th day Qf May, 2004. 

c ntempt Petition Na. 71 f 2004. 

Hon1ble Mr. -~ustice S.R. _Singh, Vi-ce-ChaiFman-. - 
~_..., 

Hon'ble Mr. S.K. Hajra, Member- A. 

· Ashok Kumar Gupta s/o Sri Sudama Prasad. 
Presently posted as Inspector 0£ w rks, 

(IOW)/J.E. works, central Railway, Orai Railway 
Station, Distt. Jalaun • 

• ••••••• Applicant 

Counsel for the a£Elica~~ :- Sri D. Vaish 

VERSUS ------~ 
Sri Sudhir Kumar Singh. Divisional Railway Manager, 
(Personnel). central Railway. Jhansi Division, Jhansi • 

•••••••• opp site Party· 

0 R D E R 

By Hon'ble Mr. Justice S.R. Singh, vc. 

The Tribunal by its order dated 03.06.2003 dismissed 

the o.A N. 307/2003 en the gr~und of limitation subject to 

the observation that the dismissal f the a.A will not 

bar the respGndents to decide the representation of the 

applicant and ther similarly situated pers ns "within a 

reas nable peri d". N peri d was specified by the Tribunal 

for disp~sal ef the representation. Hewever, in such matters 
~ 

the competent autherity should have decided.the representation~ 

''within a reas nable period" as pr vided in the r<ier. S far 

as the contempt petiti n is concerned, we find that there 

being n• specifice direction to the competent autherity te 

decide the representation• it would not possible to take 

any action in contempt jurisdicti n , H wevez , in reference 

t the rder passed by the Tribunal. it is provided that 

~ 



: : 2: : 

the c mpetent authority shall cGnsider the representation 

and dispose it ef within a peri d of three months from the 

f communication f this order. 

2. The c ntempt petiti n is disposed of ace rdingly. 

s:_ . JL__T 
~er- A. 

~ 
Vice-Chairman. 

/Anand/ 


